
FIR No.  26465/2020. 

PS  Bh. Dairy. 

U/s  411/34 IPC. 

State VS Ajay @ Chikna. 

 

17.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 dated 

12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                17.08.2021 

 

  



E FIR No.  208/2021. 

PS  Narela. 

U/s  379/411 IPC. 

State VS Harish Gupta @ Sunny. 

 

17.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 dated 

12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                17.08.2021 

 

  



FIR No.  723/2018. 

PS  Narela. 

U/s  279/304A IPC. 

State VS Vikrant Kumar. 

 

17.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 dated 

12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking modification in the order dated 04.08.2021 for 

release of Driving License to the accused. 

 

Present: Ld. APP for  State. 

  Ld. Counsel for applicant.   

  

   Ld. Counsel for applicant states that the Driving License of the accused has expired 

long back and that the same had been issued from Punjab State.  It is further submitted as per 

applicable procedure, the applicant will have to surrender the DL in question to the authorities 

whereupon the renewal license will be issued to the applicant and thus, it is stated that the applicant 

will not be able to produce the present DL in Court.  A request for modification in this regard is 

sought. 

   Heard.   

   In view of the submissions, the order dated 04.08.2021 is modified to the extent that 

applicant need not furnish superdarinama in the matter and his DL be released after proper verification 

and as per rules.  Remaining conditions of order dated 04.08.2021 shall remain the same including 

filing of certified copies thereof. 

   This order shall form part and parcel of order dated 04.08.2021. 

   Application stands disposed off. 

   Copy dasti. 

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                17.08.2021 

 

  



FIR No.  364/2021. 

PS  Narela. 

U/s  457/380/411/34 IPC. 

State VS Kamal. 

 

17.08.2021 

  Pursuant to the directions contained in Office Order no. 504/RG/DHC/2021 dated 

12.08.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Ld. Counsel for applicant/ accused. 

IO HC Balraj in person. 

  

   The case of the prosecution is that on 04.08.2021, a PCR call was received regarding 

theft having taken place at an Aam Aadmi  Mohalla Clinic. On the same date, father of the co-accused 

Amit also made a call stating that his son had brought certain stolen goods at home which matched 

with the description of the case property in the present case. Stolen property was recovered but 

accused persons managed to flee. Subsequently, the present accused was arrested in another case who 

disclosed his involvement in the present case.  Bail application of the accused has been opposed. 

   On the other hand, ld. Counsel for accused has argued that the accused has been falsely 

implicated in the matter. 

  Heard.  Perused. 

  No recovery has been effected from the present accused to connect him with the crime. 

His arrest is based only on the disclosure statement. As such, bail is granted to accused Kamal upon 

furnishing of personal bond in the sum of Rs.10,000/- with one surety of like amount subject to the 

following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                17.08.2021 
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